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Ebctridy Authority has also been constituted 
on 27lh SeplaniMr, 1991 to assMS ths 
extent of damagetothewoiksduetofkMding 
of the tunnel and the cost of restoration 
works thereof. The team visited the pn^ect 
sitefrom18thto20thNovember.1991. The 
removal of debris and restoration worfcs 
have already commenced.
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Allotment of LPG Agendee in Kmala

3551. SHRI P.C. THOMAS: WUI the 
Minister of PETROLEUM AND NATURAL 
GAS t>e pleased to state:

(a) the norms for allotment of LPG 
agency at any station;

(b) whethertheGovemment have any 
plan to alot more LPG agencies in Kerala 
particularly in Kottayam and Emakulam 
districts; and

(c) If so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFEI^^E 
(SHRI S. KRISHAN KUMAR): (a) to (c). As 
per the present policy new LPG agencies 
are opened iaa phased mannerdepem^ 
upon economic viability and product 
availabflity, in places having a population of
20,000 and above (as per 1981 census).

Setting of of Mini Refineiy in Krishna 
Godavari Basin

3552. SHRISOBHANADREESWARA 
RAO VADDE: Will the Minister of 
PETROLEUM AND NATUFtAL GAS be 
pleased to state:

(a) whether the Government propose 
toSBlupan«nirafineryi.a.acnidedirtillation

unit in KrishnaGodavaiibasinforpreoessing 
the crude ol produced in this basin.

(b) if so, the details thereof; and

(c) If not. the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER OF 
STATE IN THE MINISTRY OF DEFB4CE 
(SHRI S. KRISHAN KUMAR): (a) to (c). 
CrudeOBptoductionintheKrishnaGodavarl 
Basin was 0..0123 million tonnes in the year
1990-91 and is expected to be about 0.022 
mlBlon tonnes in the year 1991-92. At these 
levels of production, a crude distillation unit 
in the Krishna-Godavari basin wrould not be 
viable.

Tungabhadra Board

3553. SHFilSOBHANADREESWARA 
RAO VADDE: WM the Minister of WATER 
RESOURCES be pleased to state:

(a) whether the Government ot 
Karnataka has sent by proposal to Unwn 
Government for the abolition of the 
Tungabhadra Board; .

(b) if so, the reaction of the Unton 
Government thereto;

(c) W h e th e rth e G o v e m m e n t o f Andhra 
Pradesh has ot>jected to the saM proposal; 
and

(d) the steps taiwn to ensure the 
distribution of Tungabhadra water between 
Karnataka and Andhra Pradxesh as perttie 
previous agteemerrts?

THE MINISTER OF WATER 
RESOURCES (SHRI VIDYACHARAN 
SHUKU^: (a) Yes. Sir. A proposal for 
aboMkmofTungabhadtaBoandwasiecelved 
fromthe Government of Karnataka In 1985.


